
GOVERNMENT OF INDIA
MINISTRY OF LAW AND JUSTICE
DEPARTMENT OF JUSTICE

RAJYA SABHA

STARRED QUESTION NO. *111

TO BE ANSWERED ON FRIDAY, 27TH JULY, 2018.

Pending cases in courts

*111. MAHANT SHAMBHUPRASADJI TUNDIYA:

Will the Minister of LAW AND JUSTICE be pleased to state:

(a) whether Government has any data of the pending cases, including criminal cases, in the courts across the country;
(b) if so, the details thereof, State-wise; and
(c) the details of the plan for fast-tracking work in judicial courts?

ANSWER

MINISTER OF LAW AND JUSTICE AND ELECTRONICS AND INFORMATION TECHNOLOGY
(SHRI RAVI SHANKAR PRASAD)

(a) to (c): A Statement is laid on the Table of the House.

STATEMENT REFERRED TO IN REPLY TO PARTS (a) TO (c) of RAJYA SABHA STARRED QUESTION NO. *111 FOR ANSWER ON 27TH JULY, 2018.

Data on pendency of cases in the Supreme Court and High Courts is maintained by the Supreme Court and High Courts respectively.  As per latest information available on the website of Supreme Court of India, the total number of pending cases in the Supreme Court is 54,013.  As per information available on the web-portal of National Judicial Data Grid (NJDG), 43,54,021 cases are pending in various High Courts as on date. High Court-wise details (Civil and Criminal) of pending cases are given in a statement at Annexure – I. As on date, a total of 2,75,07,972 cases are pending in various District and Subordinate courts of the country (excluding State / Union Territories of Arunachal Pradesh, Nagaland, Lakshadweep and Puducherry) as on date.  State / UT – wise details (Civil and Criminal) of pending cases are given in a Statement at Annexure -II.

The Government has taken several steps to provide an ecosystem for faster disposal of cases by the judiciary.  The National Mission for Justice Delivery and Legal Reforms established by the Government has adopted a coordinated approach for phased liquidation of arrears and pendency in judicial administration through various strategic initiatives, including improving infrastructure for courts, leveraging information, communication and technology (ICT) for better justice delivery, and filling up of vacant positions of Judges in High Courts and Supreme Court.  The major achievements during the last four years under various initiatives to make the functioning of subordinate judiciary more efficient are as follows.
1. Improving infrastructure for Judicial Officers of District and Subordinate Courts: As on date, Rs. 6,302 crore has been released since the inception of the Centrally Sponsored Scheme (CSS) for Development of Infrastructure Facilities for Judiciary in 1993-94. Out of this, Rs.2,858 crore (which is 45.35% of the total amount released till date) has been released to the States and UTs since April, 2014.  The number of court halls has increased from 15,818 as on 30.06.2014 to 18,444 as on date and number of residential units has increased from 10,211 as on 30.06.2014 to 15,853 as on date under this scheme.  In addition, 2,709 court halls and 1,472 residential units are under construction.  The Central Government has approved continuation of the Scheme beyond the 12th Five Year Plan period i.e. from 01.04.2017 to 31.03.2020 with an estimated additional outlay of Rs.3,320 crore.
1. Leveraging information, communication and technology (ICT) for improved justice delivery: Number of computerised District & Subordinate courts has increased from 13,672 to 16,089 registering an increase of 2,417 during 2014 to 2018.  National Judicial Data Grid (NJDG) has been developed which provides citizens with online information about case filings, case status and electronic copies of orders and judgments from district and subordinate courts that have already been computerized. Information regarding 10.15 crore including 2.75 crore pending cases and more than 6.97 crore orders / judgments are available on this portal.  eCourts services such as details of case registration, cause list, case status, daily orders & final judgments are available to litigants and advocates through eCourts web portal, Judicial Service Centres (JSC) in all computerised courts, eCourts Mobile App with facility of QR Code (6.8 lakhs downloads), email service, SMS push & pull services. eCourts Project has been consistently amongst the top 5 Mission Mode Projects of country with a total number of transactions during Phase II at 127.06 crore.
1. Filling up of vacant positions in Supreme Court, High Courts and judicial officers in District and Subordinate Courts: During May 2014 – 23 July 2018, 18 Judges were appointed in Supreme Court; 349 new Judges were appointed and 316 Additional Judges were made Permanent in the High Courts. Sanctioned strength of Judges of High Courts increased from 906 in May, 2014 to 1079 currently. Sanctioned strength of Judicial Officers in District and Subordinate Courts increased from 19,518 as on 31.12.2013 to 22,545 as on 31.03.2018. The working strength of Judicial Officers in District and Subordinate Courts increased from 15,115 as on 31.12.2013 to 17,109 as on 31.03.2018.
1. Reduction in Pendency through follow up by Arrears Committees: Further, in pursuance of resolution passed in Chief Justices’ Conference held in April, 2015, Arrears Committees have been set up in 24 High Courts to clear cases pending for more than five years.  Arrears Committees have been set up under District Judges too.  Arrears Committee has been constituted in the Supreme Court to formulate steps to reduce pendency of cases in High Courts and District Courts.
1. Nyaya Mitra Scheme: In order to reduce cases pending in courts for over 10 years, the Government launched the Nyaya Mitra Scheme in April 2017. Under the Scheme, retired judicial officers are engaged and designated as ‘Nyaya Mitra’ to facilitate expeditious disposal of the cases pending over 10 years.  In the first Phase, 15 Nyaya Mitra have been engaged in 15 Districts of Rajasthan, West Bengal, Bihar, UP and Tripura.
1. To reduce pendency through Lok Adalats: A total of 140.63 lakh pending cases were settled by National Lok Adalats during 2015 to 2017. 86.14 lakh pending cases and 103.73 lakh pre-litigative cases were settled in Regular Lok Adalats during 2015-16 to 2017-18. 3.21 lakh pre-litigative cases relating to public utility services were settled in Permanent Lok Adalats during 2015-16 to 2017-18.
1. Emphasis on ADR: Commercial Courts, Commercial Division and Commercial Appellate Division of High Courts (Amendment) Ordinance, 2018 has been promulgated on 3rd May, 2018. Mandatory pre-Institution mediation mechanism has been introduced for settlement of commercial disputes. Union Cabinet has approved the Arbitration and Conciliation (Amendment) Bill, 2018 in March, 2018 to make India a hub of ADR mechanisms by providing for creation of an independent body namely the Arbitration Council of India (ACI).
1. Initiatives to Fast Track Special Type of Cases: The Fourteenth Finance Commission endorsed the proposal of the Government to strengthen the judicial system in States which included, inter-alia, establishing Fast Track Courts for cases of heinous crimes; cases involving senior citizens, women, children etc. At present, 727 such Fast Track Courts are functioning across the country.  To fast track criminal cases involving elected MPs / MLAs, twelve (12) Special Courts have been set up in eleven (11) States (Andhra Pradesh, Telangana, Kerala, Karnataka, Tamil Nadu, Maharashtra, Madhya Pradesh, Uttar Pradesh, Bihar, West Bengal and NCT of Delhi) and proportionate funds have been released to these State Governments by the Government. The Government has promulgated ‘The Criminal Law (Amendment) Ordinance, 2018’ to amend the IPC, Cr PC, the Indian Evidence Act and the Protection of Children from Sexual Offences Act, 2012. 
***************

Annexure - I
Statement referred to Rajya Sabha Starred Question No. 111 for reply on 27th July, 2018
Details of cases pending in High Courts as on date
	Sr. No.
	High Court Name
	Civil
	Criminal
	Writs
	Total

	1
	Allahabad High Court
	155332
	308600
	248169
	712101

	2
	Calcutta High Court
	107960
	42241
	84634
	234835

	3
	Gauhati High Court
	14072
	7390
	16041
	37503

	4
	High Court of Bombay
	302656
	50704
	110714
	464074

	5
	High Court of Chhattisgarh
	18053
	24348
	20147
	62548

	6
	High Court of Delhi
	30519
	19577
	22846
	72942

	7
	High Court of Gujarat
	36136
	35012
	38270
	109418

	8
	High Court of Himachal Pradesh
	25794
	6436
	5869
	38099

	9
	High Court of Jammu and Kashmir
	78826
	8715
	0
	87541

	10
	High Court of Jharkhand
	15220
	43832
	29975
	89027

	11
	High Court of Judicature at Hyderabad
	131580
	50826
	171229
	353635

	12
	High Court of Karnataka
	122872
	32103
	70049
	225024

	13
	High Court of Kerala
	81513
	40016
	68243
	189772

	14
	High Court of Madhya Pradesh
	107885
	122287
	91761
	321933

	15
	High Court of Manipur
	14218
	1554
	0
	15772

	16
	High Court of Meghalaya
	321
	47
	653
	1021

	17
	High Court Of Punjab and Haryana
	201720
	125829
	75624
	403173

	18
	High Court of Rajasthan
	86479
	72261
	106138
	264878

	19
	High Court of Sikkim
	59
	63
	116
	238

	20
	High Court of Tripura
	922
	428
	1622
	2972

	21
	High Court of Uttarakhand
	10027
	10618
	14776
	35421

	22
	Madras High Court
	128196
	42105
	144044
	314345

	23
	Orissa High Court
	42940
	41429
	82972
	167341

	24
	Patna High Court
	30883
	57806
	61719
	150408

	
	Total Pending Cases 
	1744183
	1144227
	1465611
	4354021


Source: National Judicial Data Grid.
***************

Annexure - II
Statement referred to Rajya Sabha Starred Question No. 111 for reply on 27th July, 2018
Details of cases pending in District and Subordinate Courts as on date
	S No.
	State
	Civil
	Criminal
	Total

	1
	Andaman and Nicobar
	3296
	7889
	11185

	2
	Andhra Pradesh
	288826
	223804
	512630

	3
	Assam
	61477
	210841
	272318

	4
	Bihar
	259134
	1479350
	1738484

	5
	Chandigarh
	16567
	24600
	41167

	6
	Chhattisgarh
	55023
	179579
	234602

	7
	Delhi
	186652
	495144
	681796

	8
	Diu and Daman
	1043
	866
	1909

	9
	Dadra and Nagar Haveli
	1454
	2049
	3503

	10
	Goa
	21699
	20908
	42607

	11
	Gujarat
	499599
	1074879
	1574478

	12
	Haryana
	273777
	396293
	670070

	13
	Himachal Pradesh
	112547
	126864
	239411

	14
	Jammu and Kashmir
	63304
	75786
	139090

	15
	Jharkhand
	57683
	289018
	346701

	16
	Karnataka
	690350
	775085
	1465435

	17
	Kerala
	385088
	869533
	1254621

	18
	Madhya Pradesh
	314250
	1069327
	1383577

	19
	Maharashtra
	1153296
	2272219
	3425515

	20
	Manipur
	5843
	4221
	10064

	21
	Meghalaya
	2045
	4845
	6890

	22
	Mizoram
	1575
	2473
	4048

	23
	Orissa
	246774
	829225
	1075999

	24
	Punjab
	256064
	350540
	606604

	25
	Rajasthan
	397198
	1053174
	1450372

	26
	Sikkim
	598
	877
	1475

	27
	Tamil Nadu
	616680
	463465
	1080145

	28
	Telangana
	216164
	270405
	486569

	29
	Tripura
	7895
	16258
	24153

	30
	Uttar Pradesh
	1619476
	5000135
	6619611

	31
	Uttarakhand
	33700
	194692
	228392

	32
	West Bengal
	484226
	1390325
	1874551

	
	Total Pending Cases
	8333303
	19174669
	27507972


Source: National Judicial Data Grid.
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SIXTH POSITION IN THE ADMITTED LIST
GOVERNMENT OF INDIA
MINISTRY OF LAW AND JUSTICE
DEPARTMENT OF JUSTICE
(NOTE FOR SUPPLEMENTARIES)
************
RAJYA SABHA STARRED QUESTION NO. *111 ASKED BY MAHANT SHAMBHUPRASADJI TUNDIYA, HON’BLE MEMBER OF PARLIAMENT, TO BE ANSWERED ON 27TH JULY, 2018 REGARDING ‘PENDING CASES IN COURTS’.

PURPORT OF THE QUESTION:
*111. MAHANT SHAMBHUPRASADJI TUNDIYA has sought information on the following:

(a) whether Government has any data of the pending cases, including criminal cases, in the courts across the country;
(b) if so, the details thereof, State-wise; and
(c) the details of the plan for fast-tracking work in judicial courts?

Reply to the above question: 

Data on pendency of cases in the Supreme Court and High Courts is maintained by the Supreme Court and High Courts respectively.  As per latest information available on the website of Supreme Court of India, the total number of pending cases in the Supreme Court is 54,013.  As per information available on the web-portal of National Judicial Data Grid (NJDG), 43,54,021 cases are pending in various High Courts as on date. High Court-wise details (Civil and Criminal) of pending cases are given in a statement at Annexure – I. As on date, a total of 2,75,07,972 cases are pending in various District and Subordinate courts of the country (excluding State / Union Territories of Arunachal Pradesh, Nagaland, Lakshadweep and Puducherry) as on date.  State / UT – wise details (Civil and Criminal) of pending cases are given in a Statement at Annexure -II.

The Government has taken several steps to provide an ecosystem for faster disposal of cases by the judiciary.  The National Mission for Justice Delivery and Legal Reforms established by the Government has adopted a coordinated approach for phased liquidation of arrears and pendency in judicial administration through various strategic initiatives, including improving infrastructure for courts, leveraging information, communication and technology (ICT) for better justice delivery, and filling up of vacant positions of Judges in High Courts and Supreme Court.  The major achievements during the last four years under various initiatives to make the functioning of subordinate judiciary more efficient are as follows.
1. Improving infrastructure for Judicial Officers of District and Subordinate Courts: As on date, Rs. 6,302 crore has been released since the inception of the Centrally Sponsored Scheme (CSS) for Development of Infrastructure Facilities for Judiciary in 1993-94. Out of this, Rs.2,858 crore (which is 45.35% of the total amount released till date) has been released to the States and UTs since April, 2014.  The number of court halls has increased from 15,818 as on 30.06.2014 to 18,444 as on date and number of residential units has increased from 10,211 as on 30.06.2014 to 15,853 as on date under this scheme.  In addition, 2,709 court halls and 1,472 residential units are under construction.  The Central Government has approved continuation of the Scheme beyond the 12th Five Year Plan period i.e. from 01.04.2017 to 31.03.2020 with an estimated additional outlay of Rs.3,320 crore.
1. Leveraging information, communication and technology (ICT) for improved justice delivery: Number of computerised District & Subordinate courts has increased from 13,672 to 16,089 registering an increase of 2,417 during 2014 to 2018.  National Judicial Data Grid (NJDG) has been developed which provides citizens with online information about case filings, case status and electronic copies of orders and judgments from district and subordinate courts that have already been computerized. Information regarding 10.15 crore including 2.75 crore pending cases and more than 6.97 crore orders / judgments are available on this portal.  eCourts services such as details of case registration, cause list, case status, daily orders & final judgments are available to litigants and advocates through eCourts web portal, Judicial Service Centres (JSC) in all computerised courts, eCourts Mobile App with facility of QR Code (6.8 lakhs downloads), email service, SMS push & pull services. eCourts Project has been consistently amongst the top 5 Mission Mode Projects of country with a total number of transactions during Phase II at 127.06 crore.
1. Filling up of vacant positions in Supreme Court, High Courts and judicial officers in District and Subordinate Courts: During May 2014 – 23 July 2018, 18 Judges were appointed in Supreme Court; 349 new Judges were appointed and 316 Additional Judges were made Permanent in the High Courts. Sanctioned strength of Judges of High Courts increased from 906 in May, 2014 to 1079 currently. Sanctioned strength of Judicial Officers in District and Subordinate Courts increased from 19,518 as on 31.12.2013 to 22,545 as on 31.03.2018. The working strength of Judicial Officers in District and Subordinate Courts increased from 15,115 as on 31.12.2013 to 17,109 as on 31.03.2018.
1. Reduction in Pendency through follow up by Arrears Committees: Further, in pursuance of resolution passed in Chief Justices’ Conference held in April, 2015, Arrears Committees have been set up in 24 High Courts to clear cases pending for more than five years.  Arrears Committees have been set up under District Judges too.  Arrears Committee has been constituted in the Supreme Court to formulate steps to reduce pendency of cases in High Courts and District Courts.
1. Nyaya Mitra Scheme: In order to reduce cases pending in courts for over 10 years, the Government launched the Nyaya Mitra Scheme in April 2017. Under the Scheme, retired judicial officers are engaged and designated as ‘Nyaya Mitra’ to facilitate expeditious disposal of the cases pending over 10 years.  In the first Phase, 15 Nyaya Mitra have been engaged in 15 Districts of Rajasthan, West Bengal, Bihar, UP and Tripura.
1. To reduce pendency through Lok Adalats: A total of 140.63 lakh pending cases were settled by National Lok Adalats during 2015 to 2017. 86.14 lakh pending cases and 103.73 lakh pre-litigative cases were settled in Regular Lok Adalats during 2015-16 to 2017-18. 3.21 lakh pre-litigative cases relating to public utility services were settled in Permanent Lok Adalats during 2015-16 to 2017-18.
1. Emphasis on ADR: Commercial Courts, Commercial Division and Commercial Appellate Division of High Courts (Amendment) Ordinance, 2018 has been promulgated on 3rd May, 2018. Mandatory pre-Institution mediation mechanism has been introduced for settlement of commercial disputes. Union Cabinet has approved the Arbitration and Conciliation (Amendment) Bill, 2018 in March, 2018 to make India a hub of ADR mechanisms by providing for creation of an independent body namely the Arbitration Council of India (ACI).
1. Initiatives to Fast Track Special Type of Cases: The Fourteenth Finance Commission endorsed the proposal of the Government to strengthen the judicial system in States which included, inter-alia, establishing Fast Track Courts for cases of heinous crimes; cases involving senior citizens, women, children etc. At present, 727 such Fast Track Courts are functioning across the country.  To fast track criminal cases involving elected MPs / MLAs, twelve (12) Special Courts have been set up in eleven (11) States (Andhra Pradesh, Telangana, Kerala, Karnataka, Tamil Nadu, Maharashtra, Madhya Pradesh, Uttar Pradesh, Bihar, West Bengal and NCT of Delhi) and proportionate funds have been released to these State Governments by the Government. The Government has promulgated ‘The Criminal Law (Amendment) Ordinance, 2018’ to amend the IPC, Cr PC, the Indian Evidence Act and the Protection of Children from Sexual Offences Act, 2012. 




1. Efforts made by Government of India for improving access to justice.
Inputs: Present Government has paid greater emphasis towards Justice Sector to promote speedy justice through judicial reforms.  The Centrally Sponsored Scheme (CSS) for Development of Infrastructure Facilities for Judiciary started since 1993-94 saw a major increase in fund allotment and release since April, 2014.  Rs.2,858 crore (which is 45.35% of the total amount of Rs. 6,302 crore released till date) has been released to the States and UTs since April, 2014. The eCourts Project aiming at modernisation and computerisation of district and subordinate courts also witnessed a greater allocation and release of funds during the second phase (2015-18); as well as delivery of an exhaustive range of services through web, SMS Push, SMS Pull, email, Judicial Service Centres, Mobile App and kiosks; compared to the first phase (2010 - 14).
Government has also paid substantial attention to the strength of judges at all levels of the judiciary. Judges Strength in the High Courts increased from 906 in 2014 to 1079 as on date. The Government made the highest ever appointments in a given year (126 appointments in High Courts in 2016).  The sanctioned strength of Judicial Officers in District and Subordinate Courts increased from 19,518 as on 31.12.2013 to 22,545 as on 31.03.2018.  The working strength of Judicial Officers in District and Subordinate Courts increased from 15,115 as on 31.12.2013 to 17,109 as on 31.03.2018.
Government is committed to the mandate of the Preamble and Article 39A of the Constitution that the legal system promotes justice on the basis of equal opportunity. In order to improve access to justice, the Government has undertaken various projects. A brief of such projects is as follows. 
Access to Justice – North East and J&K (2014-18):
· Project coverage – 9 States
· Legal literacy programmes conducted for 2200 Village Level Entrepreneurs (VLEs), 1,565 Para Legal Volunteers / Panel Lawyers and 56,000 villagers through CSC.
· IEC material on legal literacy developed in 16 local dialects.
· 20,000 people benefitted through 46 Legal Aid Clinics in Nagaland. 
Tele-Law Scheme:
· New Scheme to facilitate legal service through video conference / telephone at the Common Service Centres through Panel Lawyers.
· Covers 1800 Gram Panchayats in U.P., Bihar, North East and J&K. 
· Number of cases where advice enabled is 22,950.
· Nature of cases where advice provided include:
· Civil suit
· Consumer disputes
· Family, matrimonial and succession matters
· Property disputes.
Pro Bono Scheme:
· New Scheme to provide free legal aid through an online database of advocates and eligible litigants
· 281 lawyers registered; 316 cases registered.
· Pro Bono mobile app being developed to facilitate seamless connectivity between the litigant and pro bono advocate.
· Nature of cases where advice provided include:
· Civil suit
· Criminal matters relating to POCSO Act, SC / ST Atrocities Act, Dowry / Domestic violence
· Consumer disputes
· Family, matrimonial and succession matters
· Property disputes.
Nyaya Mitra:
· New Scheme to provide assistance to District Judiciary to reduce pendency, especially cases pending for more than 10 years and provide legal aid to the marginalized.
· Presently in 15 Districts of Rajasthan, West Bengal, Bihar, UP and Tripura.
· To make them more effective in assisting the judiciary to reduce pendency, Nyaya Mitras are being associated with District Judiciary.
Lok Adalats:
· Section 19 of the Legal Services Authorities Act, 1987 provides for setting up of Lok Adalats. These Lok Adalats deal with cases pending in and referred by Courts, and pre-litigation disputes directly referred to Lok Adalats by either party. Nature of cases includes banking matters & under section 138 Negotiable Instruments Act, civil and revenue matters, labour and family matters, Motor Accident Claims Tribunal (MACT) & Insurance Claims, electricity/water/telephone and Public Utility disputes etc., criminal compoundable matters, traffic, petty matters and municipal matters etc.
· Section 22B of the Legal Services Authorities Act, 1987 provides for setting up of Permanent Lok Adalat. These Lok Adalats deal with pre-litigation disputes relating to public utility services only such as transport service, postal, communication, supply of power, service in hospital/dispensary insurance service, etc.

Focus on Alternate Dispute Resolution (ADR) mechanism through Lok Adalats:
· 140.64 lakh pending cases settled by National Lok Adalats during 2015 to 2017.
· 86.14 lakh pending cases settled in Regular Lok Adalats during 2015 – 16 to 2017 -18.
· 3.21 lakh pre-litigation cases relating to public utility services settled in Permanent Lok Adalats during 2015-16 to 2017-18.
Strengthening of National Legal Services Authority (NALSA):
· NALSA is constituted under the Legal Services Authorities Act, 1987.
· Principal objective is to provide free and competent legal services / aid to the weaker sections of the society including SCs and STs; to ensure that opportunities for securing justice are not denied to any citizen by reason of economic or other disabilities; and to organize Lok Adalats for amicable settlement of disputes. 
· Other functions of NALSA include spreading legal literacy and awareness, undertaking social justice litigations like under-trials, human trafficking cases, etc.
· Highest ever funds released by Government during 2014-15 to 2017-18 to NALSA. 
	Financial Years
	Funds Released for various Schemes to NALSA

	
	Amount in Rs. crore
	Increase

	During 2007-08 to 2013-14
(7 years)
	237
(Rs.34 crore average per year)
	-

	During 2014-15 to 2017-18
(4 years)
	364
(Rs.91 crore average per year)
	An average annual increase of 165%



1. Steps taken to reduce pendency
Inputs: The Government has taken several steps to provide an ecosystem for faster disposal of cases by the judiciary.  The National Mission for Justice Delivery and Legal Reforms established by the Government has adopted a coordinated approach for phased liquidation of arrears and pendency in judicial administration through various strategic initiatives, including improving infrastructure for courts, leveraging information, communication and technology (ICT) for better justice delivery, and filling up of vacant positions of Judges in High Courts and Supreme Court.  The major achievements during the last four years under various initiatives to make the functioning of subordinate judiciary more efficient are as follows.
1. Improving infrastructure for Judicial Officers of District and Subordinate Courts: As on date, Rs. 6,302 crore has been released since the inception of the Centrally Sponsored Scheme (CSS) for Development of Infrastructure Facilities for Judiciary in 1993-94. Out of this, Rs.2,858 crore (which is 45.35% of the total amount released till date) has been released to the States and UTs since April, 2014.  The number of court halls has increased from 15,818 as on 30.06.2014 to 18,444 as on date and number of residential units has increased from 10,211 as on 30.06.2014 to 15,853 as on date under this scheme.  In addition, 2,709 court halls and 1,472 residential units are under construction.  The Central Government has approved continuation of the Scheme beyond the 12th Five Year Plan period i.e. from 01.04.2017 to 31.03.2020 with an estimated additional outlay of Rs.3,320 crore.
1. Leveraging information, communication and technology (ICT) for improved justice delivery: Number of computerised District & Subordinate courts has increased from 13,672 to 16,089 registering an increase of 2,417 during 2014 to 2018.  National Judicial Data Grid (NJDG) has been developed which provides citizens with online information about case filings, case status and electronic copies of orders and judgments from district and subordinate courts that have already been computerized. Information regarding 10.15 crore including 2.75 crore pending cases and more than 6.97 crore orders / judgments are available on this portal.  eCourts services such as details of case registration, cause list, case status, daily orders & final judgments are available to litigants and advocates through eCourts web portal, Judicial Service Centres (JSC) in all computerised courts, eCourts Mobile App with facility of QR Code (6.8 lakhs downloads), email service, SMS push & pull services. eCourts Project has been consistently amongst the top 5 Mission Mode Projects of country with a total number of transactions during Phase II at 127.06 crore.
1. Filling up of vacant positions in Supreme Court, High Courts and judicial officers in District and Subordinate Courts: During May 2014 – 23 July 2018, 18 Judges were appointed in Supreme Court; 349 new Judges were appointed and 316 Additional Judges were made Permanent in the High Courts. Sanctioned strength of Judges of High Courts increased from 906 in May, 2014 to 1079 currently. Sanctioned strength of Judicial Officers in District and Subordinate Courts increased from 19,518 as on 31.12.2013 to 22,545 as on 31.03.2018. The working strength of Judicial Officers in District and Subordinate Courts increased from 15,115 as on 31.12.2013 to 17,109 as on 31.03.2018.
1. Reduction in Pendency through / follow up by Arrears Committees: Further, in pursuance of resolution passed in Chief Justices’ Conference held in April, 2015, Arrears Committees have been set up in 24 High Courts to clear cases pending for more than five years.  Arrears Committees have been set up under District Judges too.  Arrears Committee has been constituted in the Supreme Court to formulate steps to reduce pendency of cases in High Courts and District Courts.
1. Nyaya Mitra Scheme: In order to reduce cases pending in courts for over 10 years, the Government launched the Nyaya Mitra Scheme in April 2017. Under the Scheme, retired judicial officers are engaged and designated as ‘Nyaya Mitra’ to facilitate expeditious disposal of the cases pending over 10 years.  In the first Phase, 15 Nyaya Mitra have been engaged in 15 Districts of Rajasthan, West Bengal, Bihar, UP and Tripura.
1. To reduce pendency through Lok Adalats: A total of 140.63 lakh pending cases were settled by National Lok Adalats during 2015 to 2017. 86.14 lakh pending cases and 103.73 lakh pre-litigative cases were settled in Regular Lok Adalats during 2015-16 to 2017-18. 3.21 lakh pre-litigative cases relating to public utility services were settled in Permanent Lok Adalats during 2015-16 to 2017-18.
1. Emphasis on ADR: Commercial Courts, Commercial Division and Commercial Appellate Division of High Courts (Amendment) Ordinance, 2018 has been promulgated on 3rd May, 2018. Mandatory pre-Institution mediation mechanism has been introduced for settlement of commercial disputes. Union Cabinet has approved the Arbitration and Conciliation (Amendment) Bill, 2018 in March, 2018 to make India a hub of ADR mechanisms by providing for creation of an independent body namely the Arbitration Council of India (ACI).
1. Initiatives to Fast Track Special Type of Cases: The Fourteenth Finance Commission endorsed the proposal of the Government to strengthen the judicial system in States which included, inter-alia, establishing Fast Track Courts for cases of heinous crimes; cases involving senior citizens, women, children etc. At present, 727 such Fast Track Courts are functioning across the country.  To fast track criminal cases involving elected MPs / MLAs, twelve (12) Special Courts have been set up in eleven (11) States (Andhra Pradesh, Telangana, Kerala, Karnataka, Tamil Nadu, Maharashtra, Madhya Pradesh, Uttar Pradesh, Bihar, West Bengal and NCT of Delhi) and proportionate funds have been released to these State Governments by the Government. The Government has promulgated ‘The Criminal Law (Amendment) Ordinance, 2018’ to amend the IPC, Cr PC, the Indian Evidence Act and the Protection of Children from Sexual Offences Act, 2012. 


1. Steps taken by Government of India with regard to improving judicial infrastructure and digitisation of courts.

Inputs: The primary responsibility of infrastructure development for the subordinate judiciary rests with the State Governments.  The Department of Justice has been administering a Centrally Sponsored Scheme (CSS) for development of infrastructure facilities for judiciary since 1993-94.  Under the Scheme, funds are provided to the States with the objective to augment their resources for infrastructure development of the District and Subordinate Courts.  Presently, the fund sharing pattern under the Scheme is 60:40 (Centre: State) in respect of States other than North-East and Himalayan States. Fund-sharing pattern in respect of North East and Himalayan States is 90:10. 100% Assistance is given to Union Territories.

As on date, Rs. 6,302 crore has been released since the inception of the Centrally Sponsored Scheme (CSS) for Development of Infrastructure Facilities for Judiciary in 1993-94. Out of this, Rs.2,858 crore (which is 45.35% of the total amount released till date) has been released to the States and UTs since April, 2014.

The number of court halls has increased from 15,818 as on 30.06.2014 to 18,444 as on date and number of residential units has increased from 10,211 as on 30.06.2014 to 15,853 as on date under this scheme. In addition, 2,709 court halls and 1,472 residential units are under construction.

The Central Government has approved continuation of the Scheme beyond the 12th Five Year Plan period i.e. from 01.04.2017 to 31.03.2020 with an estimated additional outlay of Rs.3,320 crore.  Norms and specifications for infrastructure of court halls and residential units are finalised.  An online monitoring system with geo-tagging is set up for effective monitoring of the works undertaken under this Scheme.

1. Recent measures taken by Government of India for improving the status of women including the safety of women especially with regard to fast track courts and punishment of rape of children.

Inputs: At present, 727 Fast Track Courts (FTCs) are functional across the country in which 5.70 lakh cases are being dealt as per information received from respective High Courts.  However, setting up of subordinate courts including FTCs falls within the domain of the State Governments, as per their need and resources, in consultation with the respective High Courts. 

The Union Government has earmarked an amount of of Rs.9,749.00 crore for strengthening of the Judicial Sector for five years with the concurrence of 14th Finance Commission made available due to additional fiscal space through enhanced tax devolution from 32% to 42%.  Out of this amount, Rs.4,144.00 crore has been specifically earmarked for the establishment of 1800 FTCs to deliver speedy justice to victims of heinous crimes; cases involving senior citizens, women, children, etc.  Further Union Government has urged State Governments time to time to expedite the efforts.


1. Steps taken by the Ministry of Law and Justice with regard to improving ease of doing business in India.

Inputs: Department of Justice has taken the following measures to improve the ranking from 186 in 2014 to 164 in 2017 for the Enforcing Contracts parameter of the World Bank Doing Business Report:
· Commercial Courts, Commercial Division and Commercial Appellate Division of High Courts Act, 2015 was enacted so as to:
(i) Provide a mechanism to ensure speedy disposal of commercial disputes of value of Rs.1 crore and above [specified value] by setting up Commercial Divisions in High Courts exercising ordinary original civil jurisdiction such as Delhi, Bombay, Calcutta, Madras, and Himachal Pradesh High Court; and 
(ii) Enable setting up of Commercial Courts at the District Courts level in the States and UTs where High Courts do not have ordinary original civil jurisdiction.
· Commercial Courts, Commercial Division and Commercial Appellate Division of High Courts (Amendment) Ordinance, 2018 has been promulgated on 3rd May, 2018 to:
(i) Reduce the specified value of a commercial dispute to Rs.3 lakh from the earlier Rs.1 crore; 
(ii) Establish Commercial Courts at district Judge level for the territories over which respective High Courts have ordinary original civil jurisdiction i.e. in the cities of Chennai, Delhi, Kolkata, Mumbai and State of Himachal Pradesh; and 
(iii) Introduce Pre- Institution Mediation through the authorities constituted under the Legal Services Authorities Act, 1987 in cases where no urgent, interim relief is contemplated
· In Mumbai, 12 Courts have been designated as commercial courts. High Court of Delhi has identified the courts. The proposal is pending for approval before the administrative committee & will be cleared shortly.
· Emphasis on Development of Alternate Dispute Resolution:
(i) Union Cabinet has approved the Arbitration and Conciliation (Amendment) Bill, 2018 in March, 2018 to make India a hub of ADR mechanisms by providing for creation of an independent body namely the Arbitration Council of India (ACI).
· The Parliament has passed the Specific Relief (Amendment) Bill 2018, proposing to bring significant amendments to Specific Relief Act 1963.  On July 23, the Rajya Sabha passed Amendment Bill, which was passed by the Lok Sabha on March 15, 2018. One of the major features of the amendment is that it takes away the discretionary power of courts in ordering specific performance of contract, by stating that specific performance of contract should be compulsorily enforced by the Court. Further, compensation need not be sought for as an alternate relief, and can be claimed in addition to specific performance.
· Software has been developed for automatic random allocation of cases to judges.
· Development of eCourts mobile application – QR Code facility offers services under different captions such as CNR, case status, etc. Application useful for litigants and advocates.
· e-Filing to enable the initial complaint to be filed through a dedicated platform / e-Service to enable the initial complaint to be served on the defendant through a dedicated system – Pilot launched in December 2017 in Tis Hazari Courts, New Delhi, Hardware / servers procured and installed, Migration being done, Launch scheduled for April, 2018, Mobile application for electronic registration of proof of service is being developed
· 19 meetings have been held to apprise lawyers and judges of the available case management tools.
· Awareness Campaigns specifically for lawyers / advocates in association with the Bar Associations are conducted in the Delhi District Court & Mumbai City Civil Courts.
**************

FACTS AT A GLANCE
DEPARTMENT OF JUSTICE
(As on 25.07.2018)
1. Judges in Supreme Court
	Sanctioned Strength
	31

	Working Strength
	22

	Vacancies
	9

	Appointments in 2016
	4

	Appointments in 2017
	5

	Appointments in 2018
	1



1. Judges in High Courts
	Sanctioned Strength
	1,079

	Working Strength as on 23.07.2018
	662

	Vacancies as on 23.07.2018
	417

	New posts created since 2014
	173

	Appointments in 2016
	126

	Appointments in 2017
	115

	Appointments in 2018 till now. (23.07.2018)
	34

	Addl. Judges made Perm. in 2016
	131

	Addl. Judges made Perm. in 2017
	31

	Addl. Judges made Perm. in 2018 (till 23.7.18)
	69



1. Judges in District and Subordinate Courts
	Sanctioned Strength
	22,545

	Working Strength
	17,109

	Vacancies
	5,436

	Increase in sanctioned strength since 2014
	3,027

	Increase in working strength since 2014
	1,994

	Judge-Population ratio (Judge / million)
	19.55



1. Pendency in Supreme Court
	Pendency of Cases
	54,013

	Reduction in pendency of cases since 2014
	10,573



1. Pendency in High Court
	Pendency of Cases 
	43.54 lakh

	Reduction in pendency of cases since 2014
	1.94 lakh



1. Pendency in District and Subordinate Courts
	Pendency of Cases as on date
	2.75 crore 




1. Judicial Infrastructure
	Court Halls Available
	18,444

	Court Halls under construction
	2,709

	Total
	21,153

	Residential Units Available
	15,853

	Residential Units under construction
	1,472

	Total
	17,325

	Court Halls increased since 2014
	2,819

	Residential Units increased since 2014
	2,321



1. Financial Assistance for Judicial Infrastructure
	Year
	(Rs. In crore)

	Total sanction of Financial Assistance since 1993-94
	6302.65

	Total sanction of Financial Assistance since 2014
	2858.35 (45.35%)

	Financial Assistance sanctioned in the year 2017-18
	621.21 

	Financial Assistance sanctioned in the year 2018-19
	202.41



1. eCourts Project Phase – II
	Computerized Courts
	16,089

	Funds approved for Phase – II (2015-19)
	Rs.1,670 crore

	Funds released upto (2017-18)
	Rs.1,073 crore

	Increase in Computerized courts since 2014
	2862

	Cases on NJDG
	10.15 crore

	Judgments on NJDG
	6.97 crore

	Video Conference Facility
	488 court complexes and 342 jails.



1. Family Courts
	Functional Family Courts
	521

	Cases disposed in 2014
	3.30 lakh

	Cases disposed in 2015
	4.21 lakh

	Cases disposed in 2016
	78 thousand



1. Fast Track Courts
	Functional Fast Track Courts
	727

	Cases disposed in 2014
	4.61 lakh

	Cases disposed in 2015
	3.84 lakh

	Cases disposed in 2016
	8.72 lakh



1. Ease of Doing Business
	India’s Rank in 2016 (Enforcing Contract Indicator)
	178

	India’s Rank in 2017
	172

	India’s Rank in 2018
	164



1. Ease of Doing Business Overall Rank
	India’s Rank in 2017
	130th

	India’s Rank in 2018
	100th
(out of 190 economies)

	Improvement in India’s Rank in 2018 with respect to 2017
	30 Points



1. Lok Adalat
	Mega Lok Adalats held since 2014
	15

	Cases settled in National Lok Adalat in 2014
	4.77 crore

	Cases settled in National Lok Adalat in 2015
	2.25 crore

	Cases settled in National Lok Adalat in 2016
	1.04 crore

	Cases settled in National Lok Adalats 2017
	54.05 lakh

	No. of Pending Cases disposed during National Lok Adalats 2017 
	29.28 lakh

	No. of Cases diposed at pre-litigation stage during National Lok Adalats 2017
	24.77 lakh



15.  Tele Law Scheme(launched on 20th April, 2017)
	U.P., Bihar, J&K, Assam, Arunachal Pradesh, Meghalaya, Mizoram, Manipur, Tripura, Nagaland, Sikkim
	1800 Gram Panchayats in 11 States

	Total of number cases registered by PLVs
	26,157

	Number of cases for which legal advice has been provided 
	22,950




16. Pro Bono Legal Services (launched in April, 2017)
	Interested lawyers and litigants can register on the website to provide and avail pro-bono legal services as may be required.
	www.doj.gov.in

	Number of lawyers have registered on the portal
	281

	Total number of cases assigned for pro bono assistance
	316


************
Department of Justice
*****
AT A GLANCE
RAJYA SABHA STARRED QUESTION NO. *111 FOR ANSWER ON 27TH JULY, 2018.

Pending Cases in District and Subordinate Courts : 
1. As on date, there were 2.75 crore cases pending in the District and Subordinate Courts (excluding District and Subordinate Courts in the States of Arunachal Pradesh, Nagaland, and Union Territories of Lakshadweep and Puducherry).
Pending Cases in High Courts :
1. As on date, there were 43.54 lakh cases are pending in the High Courts (as per information available on the National Judicial Data Grid. However, it does not provide data on cases pending in the Allahabad and Jammu &Kashmir High Court.
Pending Cases in the Supreme Court:
1. As per the information made available by the Supreme Court of India, the total number of pending cases in the Supreme Court as on date is 54,013.
Arrears Committees
1. All 24 High Courts have set up Arrears Committees to clear the backlog of cases pending for more than five years.
1. The Supreme Court has also constituted an Arrears Committee consisting of two Hon’ble Judges to formulate steps to reduce pendency of cases in High Courts and District Courts.

Central Recruitment Mechanism: 
1. The appointment of Judges and Judicial Officers in the District and Subordinate Courts falls within the domain of the High Courts and State Governments concerned in which the Central Government has no role.
1. In order to facilitate regular filling up of these vacancies in a smooth and time-bound manner, the Department of Justice vide its letter dated 28th April, 2017 suggested certain options to the Hon’ble Supreme Court for creation of a Central Selection Mechanism.
1. The Hon’ble Supreme Court suo motu converted the Government’s suggestions into a writ petition on 09th May, 2017 and directed all State Governments (including Union Territories) to file their responses and suggestions by way of affidavits. 
1.  21 states have filed affidavits supporting the scheme and the above matter is subjudice at present.

Sanctioned strength of Judicial Officers of District and Subordinate Courts: 
1. As on date 22,545, number of Judges in position and vacant posts is 17,109 and 5,436 respectively.
1. Working strength of judges / judicial officers in District and Subordinate Courts has increased from 15,634 in the year 2014 to 17,109 in 2018.
Filling up of vacancies in Supreme Court
1. Based on the proposal received from the Supreme Court Collegium, 4 judges were appointed in the Supreme Court in 2016.
1. During the year (2017), 05 Judges have been appointed in the Supreme Court
1. During the year (2018), 01 Judges have been appointed in the Supreme Court.

Filling up of vacancies in High Courts: 
1. 126 Judges and 115 Judges have been appointed during the year 2016 and 2017, respectively.
1. 34 Judges have been appointed during the year 2018 so far.
1. The sanctioned strength of Judges of High Courts has been increased from 906 judges in 2014 to 1079 judges as of March, 2018.
1. Total 173 posts were sanctioned between June 2014 and May, 2016.
1. During the year 2016, 126 fresh appointment of Judges in High Courts and 131 Additional Judges were made permanent, which is the highest number of appointments made in a given year.
1. In addition, the tenure of 22 Additional Judges of High Courts was also extended.  During the year (2017), 115 Judges have been appointed in the High Courts and 31 Additional Judges have been made Permanent. 
1. Besides, 08 Chief Justices have been appointed in the High Courts in 2017.
1. During current year (2018), 09 Chief Justices, and 34 Judges have been appointed in High Courts, 69 Additional Judges have been made permanent.
Centrally Sponsored Scheme (CSS) for Development of Infrastructure Facilities for Judiciary :
1. As on date a total of Rs. 6,302 crore has been released since its inception in 1993-94, out of which Rs. 2858.35 crore (45.35%) has been released since April, 2014.
1. 18,444 Court Halls and 15,853 Residential Accommodations have been made available for Judicial Officers of District and Subordinate Courts under this scheme as on date.
1. Out of this 2,819 Court Halls and 2,321 Residential Accommodations were constructed since 2014 to till date. 
1. In addition, 2,709 Court Halls and 1,472 Residential Accommodations are under construction.
1. The Central Government has approved continuation of the Centrally Sponsored Scheme (CSS) for Development of Infrastructure Facilities for Judiciary beyond the 12th Five Year Plan period i.e. from 01.04.2017 to 31.03.2020
1. The approved estimated outlay is Rs.3,320 crore. 

Phase-I of the eCourts Mission Mode Project from 2010 to 2015: 
1. against a total target of computerisation of 14,249 courts, the computerisation of 13,672 district and subordinate courts has been achieved
Phase II of the eCourts Mission Mode Project in July, 2015 upto 31 March 2019 - an outlay of Rs.1,670 crores
1. A total of 16,089 Courts have been computerised under the eCourts Project till date.
1. Video Conferencing facility under the project has been opertionalised between 488 courts and 342 prisons during 2015-17 for faster and timely recording of evidence. Work is progress for establishing at the remaining 2,768 courts and 958 jails.
National Judicial Data Grid(NJDG)
1. provides citizens with online information about case filings, case status and electronic copies of orders and judgments from district and subordinate courts that have already been computerized.
1. Information regarding 10.15 crore cases and more than 6.97 crore orders /judgments are available on this portal.
Tele Law Scheme 
1. Tele Law Scheme launched on 20th April, 2017, which is an effort to provide legal advice pro-actively to the marginalised sections of society through Common Service Centres (CSCs). 
1. This initiative facilitates delivery of legal advice through an expert panel of lawyers stationed at the State Legal Service Authorities (SLSA).
1. Under this Scheme, Para Legal Volunteers (PLVs) connect potential litigants with lawyers through video conferencing facilities at CSCs which are, operated by Village Level Entrepreneurs.
1.  The Scheme has been launched in 1800 Gram Panchayats in 11 States (U.P., Bihar, J&K, Assam, Arunachal Pradesh, Meghalaya, Mizoram, Manipur, Tripura, Nagaland, Sikkim).
1. As on date 26,157 cases have been registered on the Tele Law Portal and advice has been rendered in around 22,950 cases.
Pro Bono Legal Services
1.  Government has also launched a scheme for Pro Bono Legal Services in April, 2017 in which interested lawyers and litigants can register on the website (www.doj.gov.in) to provide and avail pro-bono legal services as may be required.
1. So far 281 lawyers have registered on the portal and more than 316 cases have been assigned for pro bono assistance.

Time Bound Filling up of Vacancies in District and Subordinate Courts.
· As per the Constitution, the selection and appointment of judges in subordinate courts is the responsibility of State Governments and the High Courts concerned.
· The Supreme Court, through a judicial order in Malik Mazhar case, has devised a process and time frame to be followed for the filling up of vacancies in subordinate judiciary.
· This order of January 2007 by the Supreme Court stipulates that the process for recruitment of judges in the subordinate courts would commence on 31st March of a calendar year and end by 31st October of the same year.
· The Supreme Court has permitted State Governments / High Courts for variations in the time schedule in case of any difficulty based on the peculiar geographical and climatic conditions in the State or other relevant conditions.
Main Reasons of Pendency in Courts
Following are the main causes of judicial arrears.
· Increasing number of state and central legislations,
· accumulation of first appeals,
· appeals against orders of quasi-judicial forums going to High Courts.
· number of revisions / appeals, adjournments, indiscriminate use of writ jurisdiction.
· lack of adequate arrangement to monitor, track and bunch cases for hearing.
· continuation of ordinary civil jurisdiction in some of the High Courts, vacancies of Judges etc.
*************


